HIGH COURT OF HIMACHAL PRADESH,V SHIMLA-171 001

No.HHC/ Admn.1(18)/78-X111- Dated: 02.05.2014

OFFICE ORDER

- In partial modification of Office Order No. HHC/Estt.1 (18) /78-
XIII , dated O4.03.20i4, item Nos.VII, VIII and IX, qua distribution of the
official duties amongst Shri Partap Singh Thakur, Civil Judge(Senior
Division) (OSD), Dr. Abira Basu, Civil Judge (Senior Di?isior;) (OSD) and
Shri Aslam Beg, Civil Judge (Junior Division), (Coordinator, Main
Mediation Centre) shall stand deleted.

Likewise from the functions of Registrar (Administration) in

Para-II, the functions pertaining to Protocol and Guest Houses/Sessions
Houses and reservation thereof as rﬁentioned as Item Nos.20 to 22 stand
deieted and the item Nos.23 to 28 shall be renumbered as item NBos.20
023, respectively. |
In paragraph No.VI./ after the word Central Project Coordinator

the ‘/’ and the words _’OSD(Protocol)’ shall be added and after item

No.13 ‘of the C‘entral Project Coordinator (CPC)/O.S.D. (Protocol),
‘ following functions shall be added as func.:tions /item Nos. 14 to 21:

14. Shall be as overall Incharge of Protocol functions and paying
personal attention to the matters relating to the visits of VVIPs.

15, To act as Controlling Officer in respect of H.P. High Court Guest
Houses and Sessions Houses under the High Court of H.P. (use,
Maintenance and Control of Guest House and Seegsions House) Rules,
2013.

16.  To look-after the affairs with regard to construdtion and

maintenance of H.P. High Court Guest Houses and Sessions Houses in

H.P.



17. Making reservations of H.P High Court Guest Houses and
Sessions Houses in respect of eligible persons under Rule 8 of H.P High
Court Guest Houses and Sessions Houses (Use, Maintenance and
Control of Guest House and Sessions Houses) Rules, 2013.

18.  Dealing with the matters pertaining to reservation of Guest
House/Sessions House where permission under the relevant Rules is
required to be obtained from Hon’ble the Chief Justice or Hon’ble
Judges Committee concerned.

19. Drawing the panel of officers/officials with the permission of
Hon’ble the Chief Justice, for the purpose of deploying them on Protocol
duties, at the time of urgency.

20. Deputing the officers/officials in the Protocol Panel for Protocol
duties as and when required.

Existing function/item No. 14 of the Central Project Coordinator
as per office order dated 4.03.2014 shall be re-numbered as function No.
21

Note Nos. 5 to 7 shall be inserted at the end of the aforesaid office
order dated 4.03.2014 as under:-

5. The Central Project Coordinator (CPC)/OSD Protocol shall
submit all routine matters directly to Hon’ble the Chief Justice as well as
to Hon’ble Committees concerned. However, in all important matters,
he shall route the files through Registrar General.

6. Whenever any other work is assigned to the Central Project
Coordinator/O.S.D. (Protocol) by Hon’ble the Chief Justice, Hon’ble
Judges and Worthy Registrar General, the Additional Registrar and
officers/officials concerned shall render all requisite assistance to him.

7. Whenever Central Project Coordinator/OSD (Protocol) shall

discharge the functions relating to the computerization/e-courts, he shall






